
FIR No.310/2021
PS Alipur
U/s 279/337 IPC
Vehicle no. DL-8S BZ-7615

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.DL-8S BZ-7615 moved by the applicant/registered

owner Dev Kumar. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 



ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 

iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 



viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No.382/2019
PS Alipur
U/s 25/54/59 Arms Act 
State Vs. Pritam Prakash

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Legal Aid Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Pritam Prakash.

Perusal  of  record  reveals  that  applicant/accused  has

already  been  granted  bail  in  the  present  case  by  the  Ld.

Predecessor  vide  order  dated  15.10.2019.  Hence,  present

application is infructuous and disposed off accordingly.

Copy of the order be given dasti, as prayed for.

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No.02/2019
PS Alipur
U/s 387/120B/506/34 IPC
State Vs. Abhay

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Legal Aid Counsel for the applicant
SI Sachin in person on behalf of concerned SHO

Heard. Perused. 

This is an application for grant of interim bail u/s 437 Cr.

PC filed on behalf of the applicant/accused Abhay.

It  is  report  by the IO that  the applicant/accused Abhay

has already granted interim bail vide order dated 17.05.2021

passed by Hon'ble High Court of Delhi.

At this stage, Ld. Counsel for the applicants submits that

he wish to withdraw the present application.

Considering the facts of the case and keeping in view  the

submissions, present application is dismissed as withdrawn. 

Copy of the order be given dasti as prayed for.



Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



CC Kuldeep Singh Vs. Krishan Kumar

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Sh. Yash Pratap Singh, Ld. Counsel for the applicant

Heard. Perused. 

This is an application filed on behalf of the complainant for

treating the present matter as urgent.

The persent matter is pertaining to the section 138 NI Act.

It  has been stated in the present application that accused has

alerady  been  summoned  by  the  court  in  the  present  case.

However,  no  immediate  urgency  has  been  disclosed   in  the

present  application.  Considering  the  facts  of  the  case  and

keeping  in  view the  submissions,  there  is  no  urgency in  the

present matter. Hence, the present application is disposed off

accordingly. Applicant is at liberty to  move fresh application, if

required upon the normalisation of the court functioning. 

Copy of the order be given dasti, as prayed for.  

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No. 128/2021
PS Alipur
U/s 392/394/34 IPC
State Vs. Neeraj

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Neeraj.

It  is submitted by the Ld. Counsel for the accused that

accused is in JC since 19.05.2021. It is further submitted that

applicant/accused has been falsely implicated in  the present

case. It is further argued that the ingredients of section 392 and

394 IPC are not made out against the accused in the present

case. In view of the outbreak of COVID-19 pandemic, prayer is

made for the grant of bail.

Ld.  APP has strongly opposed the bail  application and

prays for the dismissal of the same.

Brief facts of the case are that one car bearing no. DL-

9CAS-1523 was got  financed by the applicant/accused from

Kotak Mahindra Bank Ltd.,  but he failed to pay the EMIs on



time. Therefore, the complainant being the recovery agent, had

seized the said vehicle as per the order of Arbitrary Court and

going to deposit  the same in the bank. But on his way, four

persons in another EECO Car had blocked his way and robbed

the abovesaid vehicle and Rs.26,600/- from the complainant.  It

is alleged that that during investigation abovesaid vehicle was

allegedly recovered from the accused. 

Allegations  against  the  accused  are  serious  in  nature.

The  investigation  of  the  case  at  the  initial  stage.  Moreso,

possibility cannot be ignored that the accused might influence,

allure  or  extend  threat  to  the  victims/witness  of  the  present

case, if  released on bail.  Hence, considering the nature and

facts of the case, no ground is made out for grant of bail to the

accused at this stage. Accordingly, the present application is

dismissed. 

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No.230/2017
PS Prashant Vihar (EOW)
U/s 406/420/120 B/34 IPC 
State Vs. Shashank Jain

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Sh. Neeraj Kumar Ld. Counsel for the applicant.
Sh. Sanjeev Rajpal, Ld. Counsel for the complainant

This  is  an  application  for  grant  of  interim  bail  filed  on

behalf of the applicant/accused Shashank Jain.

At  this  stage,  Ld.Counsel  for  the  applicant/accused

submits that he want to withdraw the present application.

Considering the facts of the case and keeping in view the

submissions, present application is dismissed as withdrawn.

Copy of the order be given dasti, as prayed for.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Harendra Kumar @ R.K. Saigal

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
IO in person 

File perused. Heard.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Harender Kumar.

Reply has been filed on behalf of the IO. Same is taken

on record. Copy supplied to the Ld.counsel for the applicant.

Arguments heard on the bail application. 

Put up for clarifications, if any/orders on 29.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No.0023/21
PS Crime Branch
U/s 419/420/120-B IPC
State Vs. Thakur Dass Mondal

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video conferencing hearing in compliance of the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant.
IO in person 

File perused. Heard.

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Thakur Dass Mondal.

Reply has been filed on behalf of the IO. Same is taken

on record. Copy supplied to the Ld.counsel for the applicant.

Arguments heard on the bail application. 

Put up for clarifications, if any/orders on 29.05.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021



FIR No.02/2019
PS Alipur
U/s 387/120B/506/34 IPC
State Vs. Aman @ Sunil @ Kala & Ors.

28.05.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharwan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant
SI Sachin on behalf of SHO Alipur

Heard. Perused. 

This is an application for grant of regular bail u/s 437 Cr.

PC filed on behalf of the applicant/accused Aman @ Sunil @

Kala.

During  the  course  of  argument  Ld.counsel  for  the

applicant/accused  submits  that  the  present  application  be

considered for  interim relief  of  90 days in  view of  the latest

judgment  of  Hon'ble  Superme  Court  and  the  advisory  of

Hon'ble High Court of Delhi in the current situation of pandemic

COVID-19.  It  is  also  submitted  by  the  Ld.  Counsel  for  the

applicant that co-accused has already been granted interim bail

by the Hon'ble High Court and applicant/accused may also be

granted bail on similar conditions. 



Considering the totality of facts and circumstance of the

case as well as without commenting on the merits of the case

and keeping in view the observations of the Hon'ble Apex Court

in  suo moto WPC no. 1/2021 and the advisory of High Power

Committee of Hon'ble High Court of Delhi dated 04.05.21, the

accused is admitted to interim bail for 90 days from today upon

furnishing of personal bond in sum of Rs.50,000/- along with

one surety in the like amount, who should be a family member

or  the  applicant/accused  to  the  satisfaction  of  Jail

Superintendent with the following conditions:

1. The  applicant/accused  shall  report  to  the  concerned

Police Station once in every week i.e. every Wednesday.

2. The applicant/accused is directed to give all his mobile

numbers  to  the  Investigation  Officer  and  keep  them

operational at all times. 

3. The applicant/accused shall  give his correct address to

the IO and if he changes the address he shall intimate

the same to the IO.

4. The  applicant/accused  shall  not,  directly  or  indirectly

temper  with  the  evidence  or  try  to  influence  the

witnesses.

5. The applicant/accused shall not leave the NCT of Delhi

without the prior permission of this Court.

6. The applicant/accused is directed to surrender before the

concerned Jail Superintendent upon the expiry of 90 days

from the date of his release.



Copy of the order be given dasti as prayed for.

Copy of the order be also sent to the DLSA (North) as

well  as  concerned  Jail  Superintendent  for  intimation  and

record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/28.05.2021


